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3.9o01 Sri SoChouhan, learnad counuzl Por thu
applicant, say that hLme not get thy copy of thy '
reply filed oy ths veupondintes fireAeD+b Roy, l#JfﬁfA

‘1Uarned 8reCeGeSeCez has promisad to giva the copy
of the reply to him within a daye
List on 19/5/01 ror admission
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19.9.2001 List the matter on. 26.9.2001
for consideration of admission.
. v L
.
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26.9.0]1 admit. Call for the records. The
respondents are ordered to file written
statement within one month.
List on 21.11.01 for order.
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21.11.01
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the respondents for filing
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for written
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dents to file written statement.
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/
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2043402 - At the request of Mr.A.Deb Roy,

8r.CsGe8e¢Cs four-weeks time is allowed
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J 2444.02 for orders. | o
Member .
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17.5.02 No uqitten steat ement has been Fxlad

L hough opportunmtias ware given, List the’
matter for hearxng on 21 6 2002. Naanuhxle,
the Reepundenta may lea urlttan sLatement,
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Kept 4in separate sheets. Application is
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written statemént has not been filed
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[ " Rabia Nunia .
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Sri S. Chouhan
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No. 168 of 2001.

Date of Order : This the 19th day of July,2002.

The Hon'ble Mr K.K.Sharma, Administrative Member.

Rabia Nunia,

Stenographer (Retired),

All India Radio,

Malugram, Silchar, Assam,

Silchar-788001. ' ...Applicant

By Advocate Sri S.Chouhan.
- Versus -

1. The Prasar Bharati (Broadcasting
Corporation of India),
represented by its Chairman,

New Delhi.

2. The Member (Personnel),
Prasar Bharati Broadcasting

Corporation of India,
New Delhi.

3. The Station Director,
Prasar Bharati,

Silchar. : - ...Respondents.

By Shri A.Deb Roy, Sr.C.G.S.C.

ORDER

K.K.SHARMA, ADMN.MEMBER,

In this application under Section 19 of the

Administrative Tribﬁnals Act 1985 the applicaht has sought.
the following reliefs :

(is Proforma promotion as Head Clerk from 30.1.1984
(if not from 26.6.83) and as Administrative Oofficer with

effect from 29.9.94,
(ii) Pay and allowances the applicant would be
entitled if proforma promotion is given to the post of

Head Clerk and Administrative Officer as above,



\0
(1ii) Consequential adjustment of pensionary
benefits.
2. The applicant entered service in All India Radio,

Silchar as Stenographer Junior Grade on 23.11.72. He
passed the departmental examination for promotiop'to the
post of Head Clerk/Accountant/Senior Store Keeper én
30.12.1981. The applicant waé 'given an offer of
appointmeht as Accountant at Imphal on 30.4.82. The
applicant did not accept fhe offer and prayed for
promoting him to the same post at Silchar. The applicant
was %fprmed that it was not possible to post him at
Silchar’and applicant was placed under ban for promotion
to higher post forrone>year with effect from 25;6.82. The
applicant was placed under éuspenéion on 18.4.83 and the
departmental proceeding was initiated on 18.7.83. The
applicant was exonerated from. all the charges by the
President of India as communicated to him by order dated
26.7.94. Consequent to the Presidential order tﬁe Station
Director, All India Radio, Silchar passed the following
order on 30.3.95 :
?a) The services of the applicant will be regularised
(b) The applicant.will be entitled to full pay and

allowances with effect from the date of suspension i.e.
18.4.83,

(c) The applicant will be entitled to all the
benefits of leave, pension, LTC etc. during the entire

period with effect from 18.4.83 and it will count towards

increment. v
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Thé applicant applied for premature retirement oﬁ 18.3.1996
oh medical grounds. Tt is stated that during the period of
sﬁspension of £he applicant from 18.4.83 to 30.3.95 a number
of applicant'sv juniors were promoted to higher_ post. The
applicant hqg referred to the case of Sh;i A.B.Dhar, who is
junior to the applicant and was promoted as Head Clerk with
effect .from 30.1.84 and was promoted as Administrative
Officer with efféct from 22.9.94. The applicant seeks the
same beﬁefit as ‘given té his junior Shfi A.B.Dhar with effect
from 30.1.24 as Head Clerk and 22.9.94 as .Admiétrative
Officer. After premature retirement the applicant submitted a
representation dated 26.3.97 to the bDirector General, All
India Radio for gfanting' the benefit of reﬁrospective
promotion and consequential pensionary benefits. Due to the
non disposal of the representation the applicant ‘filed an
application being 0.A.128/98 before the = Central
Administrative Tribunal, Gu&ahati Bench. It was disposed of
on 27.8.98 whereby direction was given to the respondent
No.“Z,Lthe Director Géneral of All India Radio to dispose of
the represgntation within one month by a speaking order. By
ﬁﬁemo dated 25.1.99 the respondents rejected the applicant's
claim. Henée this application. | |
3. Heard Mr.S.Chouhan, learned counsel for the applicant
who argued:that the applicant had bheen Wrongly dismissed from
service on the basis of proceeding initiated against him and

that he was finally exonerated by the Presidential order.

contd..4



Since the applicant was exonerated from all the charges the
applicant is entitled to all the benefits inéiuding
promotion; The applicant is suffering on account of premature
retirement as he is getting meaérg amount of pension. The
applicant should be given all benefits whiqh he would have
othewise got had he been continued in service.

4. The respondents have filed the written statement and
Mr A.Deb Roy, learned Sr.C.G.S.C appeared on.behalf of the
respondents. Though Mr Deb Roy argued the application on .
merit he also emphasised the point of limitation. It is
stated that though the ‘ééplicant proceeded on voluntary
retiremeﬁt with effect from 18.3.96 he filed the O.A.128/98
on 27.8.98 i.e. two years after taking voluntary fetirement.
The Tribunal gave a direction to the respondents to pass a
speaking order on the representation of the applicant dated

26.3.97. The applicant came to Guwahati on several occasions -

to agitate the appointment of his son on compassionate ground

and thqs he allowed the. limitation pefiod to pass.  The
speakig order was passed on 25.1.99 (Annexure-9  to the 0.A)
and the applicant has filed.this'apélication oﬁ 8.5.2001 i.e.
after more. than two yéars frém the date of the speaking
order. The learned Sr.C.G.S.C argued éhat the applicétion is.
hopelessly delayed. The applicant did not ;laim his promotion
before his retirement .and also not within _the 1iﬁitation
period. The applicant also did not press for his formal

promotion after exoneration of the charges in March 1995 or

’

contd..b
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even before seeking voluntary retirement from 18.3.96. Oniy

after retirement and after ensuring that his son got
appointment on compassionate éround the applicant has claimed
proforma promotion with retrospective effect.
5. I have carefullyvconsidered the submission made by the
learned counsel for the parties. The case of the applicant is
for ~getting promotion with retrospective effect. The
applicant was éxoneratédl with effect from 30.3.95. If the
applicant was serious ébout getting promotion he should have’
been applied for promotion at that time. The applicant filed
the representation for .promotion only on 26.3.97. This is
much -after the‘exoneration of charges against'him and much 
after retirement. He has alsQ filed the application more than
two years after the speaking order. It is not disputed that
the épplicant has been negligent about his right.lHe did not
care to aéply for relief at the appropriate time. The
applicaﬁt'S‘case is clearly hit by limitation. Without going
into. the merits of the case I am inclined to accept. the
objection of ﬁhe réspondents that the application is barred
by limitation under Section_ 21 of the Admipistrative
Tribunals Aét.

The application is accordingly dismissed as barred by_

limitation. There shall, however, be no order as to costs.

L CQ%%A )

ADMINISTRATIVE MEMBER
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAthGUWAHATI BENCH

onvo 168

 BETWEEN
Rabia Nunia, Stenegrapher (Retired Yo2ll

India Radie, Silchar, Asgsam, Malugram,
silchar-788001, o
e.o kppmkk Applicant
AND
1, The Prasar Bharati(Breadrcasting
Corperatisn of India)

represented by its Chaiman,
New Delhig )

2, The Member(Persennal) the Prasar
Bbaratj/Bmad—Casting Corperat ien
of India)

New Delhi. ]

3. The Station Director, Prasar Bharati

Silchar-788001
esesRE ndent

DETAILS OF APPLICATION

AR

1 PARTICULARS OF THE_ omn AGAINST WHICH THE
APPLICATION IS MADE 3
Thewz_‘ prese‘ntv :qiplication under Sectien 19 of the
Administrative Tribunals Act, 1985 ‘is net directed
against .{ny specific erder but the same is for
redressal of the Applicant's grievances in regard te

the failure of the Respendents in cenferring upen the

Applicant the benefits pertaining te the premetions te

_which 2Applicant was entitled te during his service

career and which were net given te him because of the

impositien of penalties upen him by the Regpondents, As

the penalties imposed upen the Applicant ‘were

subsequently quashed and consequential benefits were

7

} cassl/m

‘%\6% gr

given to the applicant as a result ef the Presidential .

TN~
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crder, the applicant alsoc became entitled to those very
promotions which ought:to have been given to him but
could not be given.to him prﬁnarily due to imposition
of thoge very penalties which were iater on quashed.'
Now, since the Applicant has been superannuated,; he

has come before this Hon'ble Court through the present

application seeking proforma promotion order from

26,6,83 as Head Clerk and from 22,9.94 as
Administrative Officer with the consequential reliefs
pertaining to payment of difference in pay and
allowance coupled with necessary adjustments in

pensionary benefits due to conferment of benefits of

profoma promotion.,

2. JURISDICTION OF THE TRIBUNAL 1

' The applicant declares that the subject matter of

the instant application for which he is seéking

\j{ffc-&7£qv%édressal is well within the jurisdiction of the

) Hon'ble Tribunal.
'(/\v 9%(

I DA

~ )
33 zgm TATION s

! Lot ey~ e applicatidn is bar by limitation ané the

| Qb

seperaté application for condonation of delay Undex

Section 21 of the Administrative Tribunal Act ;1985

is filed,

4, FACTS OF THE CASE 3

4,1 That the pplicant is a citizen of India and as.
such, he is entitled to all the rights, privileges and
protections cuaranteed by the Constitution of India @md

" the laws framed thereunder.

J\AZDLAA/iél
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4,2 - That the applicant belongs tc a Scheduled Caste

' community ané he entere@ the sexvice of All India

Ra@io, Silchar on -23,11,1972 as Stenographer (Junior

‘Grade)s

4,3 " That the Applic:ant passed the departmental

examination heléd in August 1981 for promotion to the
post of Heaé Clerk/accountant/Senior Store Keeper as

commun ication vide Director General, All India Radio,
New Delhi- memo No. 2/30/80-SII(Vol,II) dated

30,12,1981,

- ~

Copy of the aforesaid@ Memo dated 30,1281 is

| annexeé as ANNEXURE—l-

4,4 ° That the Applicant was given an offer of

LY

promotion as Accountent to All India Radio, Imphal
(Manipur) vide Deputy Director General, North East Zone,
All India Ra®io, OCuwahati order No, DDG (NE )/Trans fer=

HC/Acctt /82~83 dated 30,4.82 as communicated vide

,Station Director, AIR Silchar No, SL:C-1(5)/82¢S/4506

dated 18,5.82:

Copy of the aforesaid Memorandum dated 18.5,82

is snnexed as ANNEXURE=2,

4,5 That the Applicant because of his personal

difficulties could not accept the aforesaid offer of

——

promotion for joining at Imphal and he prayed for

promoting him to the same higher post at Silchar ,AIR,

3‘304/'-
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However, the Applicant was informed that it was not
possible to post him at Siléhar and the competent

authority placed the applicant under ban of one year

with effect from 25-6-82 stating interalia that

another post would be offered to him after one year,
if any examination quota comes up. The order to this
effect was communicated vide DDG(NE) is order Nos

DIG (NE)Vol,1/11/Silchar/82-83 dated 13.7.824

1

Copy of the aforesaié order dated 13,7,82.13

annexed as ANNEXURE-3,

4,6 That the 2pplicant was confiemed in service as

Stenogrspher (Junior) ab Silchar AIR in a substantive

- capacity from 23.11.74 vide SD, AIR, Silchar No, &tk

SLC-9(8)/96-8/2655 dated 9,8.904

4,7 That though the Applicant became eligible for
promotion éo the post'of Head Clerk/Accountant, yet no
offer of promotion was given to him after the expiry
of ban of one year. Instead of promoting the AppliCant
to the post of Accountant/Head Clerk, the 2pplicant

was placed under suspension on 18,4.83 ané the

departmental proceeding was instituted against him and
on 18,7.83 he was given a charge-sheet containing ‘three
articles of charges under Rule 14 of the CCS (CCa)

Rules, 1965,

4,8 That the applicant contested the aforesaid charges

framed against him and he was honourably acquitted and

;QQ;S/h
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exonerated fully of all those charges by the Hon'ble

President of India as communicated to the-AppliCant as
well as to all concerned authorities of All IndiaRadio
vide,Miﬁistry of Information and Broadcasting order No,
C=17013/1/92-Vig datzd 26,7.94 ané Directorate Memo Ne.

6/52/9-Vig, dated 1.8.94,

Copy of the order of Government of India dated

26,7,94 is annexed as ANNEXUREw4,

4,9 That in the President's order it was held that i

L]

(a) appellate authority'a order dated 30.5.91 settlng

aside the penalty shall stand :
(b) No further or fresh enquiry shall be held :

(¢) The LTC claim recovereé from the Applicant should

' ~ be refunded to him.

4,10 That. on receipt of the President's order, the
station Director, AIK, Silchar passed the following
orders vide his Memo No, SLC-3D-90(22)/95-Vig/7014

(a) The services of the applicant will ke regulafised
(b) The aApplicant will be entitled to full bay ané
" allowsnces with effect from the date of suspension
i.e. 18@4;85.
(c) The applicant will be entitled to all the benefits
" of leaie, pension, LTC etc, during the entire

period with effect from 18.4,83 and it will count

tbwards increment.,
m N ‘
: _\.um/ﬂ
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Copy of the order dated 30,3.95 is annexed

as ANNEAURE-S,

4.11 That it has been the Applicant's misfortume

that for a prolonged period from 1983 to 1985, he has.

. been a victim of vendetta and vikification. Protracted

fepartmental proceeding took a heavy toll of Applicant.
However, though bel&tedly, his innocence has been '

v indiCated-,_,

4,12 That the Applicant has a medical history of
suffering from Pulmonary Tuberculosis, He was first
referred to CMCH, Vellofe'for medical treatment by the
Referral Board of Silchar Medical College Hospital on
30,10,91 with approval of the Director, Health Services;
Assam vide his ordexr No,CMCH/55/68/8408 dated 8.11,91.

The applicant was under treatment at Vellore from 19,11.91
to 7.1.92, He was advised to come for review in May 1992
by CMCH, Vellore, Bhereafter the Applicant was registered

as OPD patiend in Silchar Medical College Hospital in

‘July 1692 and from then onwards for a long time, he was

trgeted almost continucusly for Pulmonary Tuberculosis
followed by recurrent Hemoptyses with Febrosis iung with
Emphyseme, till 4.9.96. The medical certificate whowing N
the continuous treatment of the Applicant from 30,7.82

tb 4,9,96 was also issued by the Professor and Head of

the Department of Tuberculosis, Chest disease, SMC,

Ssilchar. It is pertinent to mention here that from

March 1996, the Applicant was declared invalid and for

~ nearly six months, he was In bed till September 1996.

]
After recovery in September 1996, the Doctor has

‘1497/"
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advised the Applicant complete rest for nearly six

months i.e, upto March 1997,

The documents including the medical certificgte

are annexed collectively as ANNEXURE=6 ,

\

4;13 That the medical history pertaining to the

treatment of the Applicant has been statediébovef
 primarily for the purpdse of showing that the Appl i-

cgnt suffered greatly notvonly from the unwaf:anted
" departmental proceedingvbut also of his aiﬁnents, It

was due to his ailments that the applicant under
>

compellihg circumstances wag_fggggg,po go on premature
— .
retirement on 18.3.96 due to his medical invalidity.

Tt is stated that the premature retirement of the
. 2applicant was purely on the ground of medical |

invaliditys

\ éi14 That on 18p3396 when due to medical invalidity
Applicént was forced to take premature retireﬁent he
was working as Stenégrapher (Junbc:) i,es the very'post
to which he was initially appointed at the inception of
his service career, From the chain of events as stateé
in the precéding pafégraph, it is apparent that the -
Appl icant was deprived of the—promotioﬁs to the post of
Head Clerk/Accountant.ané subsequently to the post of

- administrative Officer primarilly due to the prolonged |
continuation of departmen't.al proceeding against himg
As state@ above, the Applicant was exoncrated of a;l

the charges and his innoncence and honour was vindicated

/AN v
‘fp\ﬂ T %\/(/Uﬂu
| . » 058/""'
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by the President's order which honourably acquitted
the AppiiCant quashing all the charges against him,

Now that the Applicant has been forced to go on

- premature retirement due to his medical invalidity x=

in view of the exoneratibn of the Applicant and his
honourable acquittal, it would be fair India Radio\and
propef if the Respondents also give proforma promotion
to the applicant retrospectively i,e., on a date when

his immediate junior was so promoted to the post of Head
Clerk and Administratiee Cfficer respectively, Conse-
quently, the 2Applicant is also enﬁitleé to be given not
only the payment of the difference in pay to which he
would have been otherwise entitled had he.worked as

Heaé Clerk/Accountant and Administrative Officer respec-
tively, Further, the Applicant is also entitled to be o
given the necgssaryjpensionary benefits incorporating
the enhancement in pension as a result of profoma
promction of the Applicant to the post of Head Clerk

and Administrative Officer from dué dates.

4,15 That from 18.4,83 when the Zpplicant was placed

[,
under suspension to 30.3,95 when pursuant to the Presidentie

———e
order, the Station Director, Silchar passed a necessary
oider regularising the serviées of the Applicant, number
of Applicant's juniors were promoted to the higher posts,
In this connection, one example of the immediate junior

of the Applicant would suffice bhe purpose :

Shri A.B. Dhar who is jun}or to the AppliCant was
promoted as Head Clerk with effect from 30,1.84 and he
was adain promoted as Administrative Officer with effect

from 22.9.94 and he is presently posted at Doordarshan

YZLii,Lgt Kendra, PPC, silchar (Assam)
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4,16 That in the backdrcp of the promotion of the
Junior of the Applicant to the aforesaid higher post,
the applicant is also entitled to be given the benefits
' 1
of such promotion retrospectively with effect from

30,1.84 as Head Clerk and as Administrative officer

with effect from 22.9, 94,

4.17 That it is noteworthy that the Applicant was
compelled to proceed on invalié pension due to his
suffering and ill heﬁlthg His retirement was premature,
He missed and opportunities of promotion not because of
his own fault but because of vendetta and vilification
unleashed by the certain genior @fficers in the All |
India Radics Therefore, for the ends of Justlce
applicant is entitled to be given the benefits of those
promotions which he otherwise would have got in normal
céurse had he continued in service and 5ad there been

no unwarranted departmental proceeding against him,

4,18 That after his premature retirement the

'Applicant also submitted the representation dated
26-3=97 to the Director Generaf:igiz_ggg;:_;;;;;
(Respondent No, 21 wherein he prayeé for conferring
upon him the benefits with retrospective promotions
alongwith all other consequential pensionary benefits,
Since'the‘aforesaid representation was not disposed

of by authoritys

Copy of the representation dated 26=3=97
is annexed as ANNEXUREw7 o

@a//éfy Nsts.
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4,19 The applicant after submiting representation |
was Waiting for disposal. But the reprESentaticn dated
26,3.97 was not disposed by the authority¢ réspondent
No.2., Being aggrieved for non-disposal of rep;esentation;
dated 26.3,97 the applicant filed appliCafESE;Egilggéggl
beforz the hon'ble Central Aédministrative T;ibunal¢
Guwahati Bench. The Hon'ble Tribunal by order dated
27;8,98 disposed the ;)plicationvdirected'the regpondent
Nész;vthe'Direcbor Geperal, All India Radio to dispose
of the representation as early as possiEE;:;;;E;;;51y
within a period of one month by passing a speeking OLQEr,
- Further the Hon'ble Tribumal observed that if this

applicant is still aggrieved he may approach the Tribunal,

Copy of order dated 27.8.98 is annexed as

ANNEXURE, 8.
4,20 ~ That after direction given by this Hon*ble
Tribunal to dispose of the representation, vide office

Memorandum dated 25,1.99 chaim of the petitioner rejected
a Rt P i J €

S ———

by the respondents, While rejecting the claim of éhe

applicant the respondents not édenied the submission made
by the applicant.. Further the statements made by tﬁé
applicant is also not denied by the respohdents.-ln the
order)dated 25.1.99 it is mentioned that one Ajit Bhusan
Dhaz: was/1is senior to the applicant, Including the
applicant four other also selected from Nofth East Regio

for the post of Heac¢ Clerk/Accountant namely as 3=

LX Y *0_11/""'
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1) Sri A, B, Dhar | =
2) Sri R, Munia (S.C,)

3) Sri S.Bhattacharjee

4) sri B,P, Chakraborty and

5) Sri D.K., Das (S.C.)

| | Further it is stated that Dhar and Nu.n.zia were
_offered appointment but -they declinedand for that they wese
deberred from promotioh for one year. Sri S'.‘Bhati-:acharjee
had leffc the post for ketter avenue, When another vacancy
occured on 31,1, 84. Sri RB. Dhar was offered for promotion
which is illigal, unjust and umnreasonable in as mich as
the applicant is senior to A,B, Dhar and deserved

consideration for promotion Prior to Sri A,B, Dhar,

It may be mentioned here that the applicant
joined in All India Radio as Stenographer on 23,11,72,
while Sri A.B,Dhar joined on 1.2,1974 as Lower Divis ional
Clerk, and as such the applicant is mach more Senior to.
.Sri A:B.Dhar.: The respondents with a yiew to fawour
sri A:B‘:Dhar promoted him keeping aside the ciaim of
applican£ which is ill#€gal ard violative of morms and
_ procedu‘re,' Sri A,B,Dhar was prométed to the post of
Heagd- Clerk/Accountant on 31,1. 84 super seding the appli-
carit and as such thé applicant des erved promotion/
notional promotion with effect from 31,1.8 i,e., the date

on which the junior of the apPlicant was promoted

Copy of office Memoragdum dated 25,1,99 is

amnexed as Annexure-9,

@@é—fp N o
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5, GROUND FOR RELIEF WITH LEGAL PROVISIONS :

5,:1 ’ For that after the exoneration and vauiital

of the Applicant pursuant to the Presidential order and
his regularisatioz} of services as a result of the |
Station'Director, it is only fair and proper that the
Applibant should also be given benefits of those very
promotions which he Was otherwise entitled to and which |
he would have otherwise got had there been no departmental

proceeding against himl

5,"2 For that it was due to the departmental procee-
ding alone that the Applic_amtﬁ was depri\'zed of promotion
tci the post of Head Clerk/Accountant and subsequeniily to
the post of Administrative Officex_:, Since thé Applicant
was exonerated subse;;{uently of éll the charges, the

- protracted departmental proceeding was proved to be
unnecessary and umarran{:ed. Hence the Applicant is enti-
tled to those very promotions which he v}roul‘d have |

'. otherwise got had there been no departmental proceeding

against him,

5,3 For that the Applicant was compelled tc go on
invalid parsion due to his ailment and protracted suffering
The premature retirement which the Applicant was compelled.
to take has resulted in sukstantially small invalid
persion. Even on humanitarian ground the applicant is
entitled to be considered for all those very benefits

which he was entitled to in the normal course of his

service career,

(Kader pismuio

13/~
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5,4 For that equity, fair play and justice demands

that the ApPlicants be given all those benefits which he
would have otherwise got had he continued in service

>undi$ turbed without any urwarranted departmental proceeding‘{
The Respondents are expécted to act in conformity with
Article 14 and 16 of the Constitution and in the facts

and circnims tances of the Present case, they are expected

/

to show sympathy and compassion to the Applicant.'

6. DETAILS OF REMEDIES EXHAUSTED :

That the AppPlicant states that he has no other
altermative efficacious remedy except by way of app-

roaching this Hon'ble Cribunal,

7, WHETHER MATTER IS FILED OR FENDING BEFORE
ANY OTHER CQURT t-

The applicant filed application I\Io;128/98 before
this Hon'ble Tribunal, Hon'ble Tribunal by order dated
27-8-98 directéd the Respondent to dispose of the
repres ehtation dated 26;3_97, Further the Hon'ble Trilunal

i observed that if still the applicant is agreed he may
approach this Tribunal and hence this application, The
appl icant further declare that he has not filed writ
épplication; suit in this respect before any other Court,
Tfibunal; No any appl icat‘io‘n, writ petition, suit 1s

pending before any Court,

8, RELIEFS SQUGHT FOR 3
' In view of the facts and circumstances and premises
aforesaid, the Applicant prays for the following reliefs :

(Kabis poiaris

olo.. 014/-
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81 Direct the Respondents to give proforma promotion
to the Applicant from 30th Jumary 1984 (if not from
26,6, 8, the date on which the period of one year ban had
expired), as Head Clerk and with effect from 29,9,94 as
Adnﬂnistrative Officer and to confer upon the Applicant

all other corsequential berefits arising therefrom,’

8,"2 Direct the Respondents to pay the differenge in pay
and allowances which the Applicant would be entitled to if |
the proformé promotion is given to him to the post of

Head Clerk and Administrative Officer from 30;1, 84 and

22,9, 94 respectively,

8,3 Direct the Respondents to adjust the pensionary
benefit ofi the 2pplicant in view of the conferment of
proforma promotions upon thé Applicant to therpost of

Head Clerk and Administrative Officer from 30.1, 8 and
22.9,94 respectively, '

8,4 = Pass such other order or orders as may be deemed
fit and proper in the facts and circumstances of the
present case,

8,5 Cost of the application,

9, INTERIM ORDER PRAYED FOR :

In'the facts and circumstances of the present case,

the Applicant does not pray for any interim order,

@0@—%} J\/uw

15/-
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The Application is filed through Advocate

11, PARTICULARS OF THE I.P,0,t
(i) I,P,0, To, 667”9 2 €0
LY/(D (Q\b@/

e %‘”
Gtc)o@\wl/\:vﬁo "2

(ii) Date

*e

(i1i) Payable at

12, LIST OF ENCLOSURES :

V6 82 A zo‘gfcl;'/guwtated in the Index

VERIFICATION

I, Rabia Bunia, ‘aged about 44 years,resident of
Malugram, Silchar, District Cachar, do hereby solemnly
affirms and verify that the statements made in the
accompanying application in paragraphs Ly (I 3 .4 b;

» 7‘/ %’/}a/( (e ﬁﬁﬁy are true to my kno-

ledge ; those made in paragraphs

————Feing matters of records are true to my
information derived therefrom and the rest are my huble
submissions before this Hon'ble Trilunal, I have not

suppressed any material fact,

And I sign this verification on this the %ay of

% 2001 at Guwahati,
(Rain Nuswca

Y

h—
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Gevernment of Indiap
IMrectarate Genergl ¢ All India Radie

te 2/30/80~5T1 (Vol,IT) New Delbi, the 338 Pme, 1081,
Subjects Resvlt sf the Departmental l“xaminatién fer prem'v e

te the pest of Head Clerk/Agceumtant/Senier Smreicﬁepkx
held in August, 1981,

In the Departmental Examinatien held in August, 1981,
the felleviag candidates have qualified fer premetien te the mst sf‘
iC/tcctt/Sr. BK s

Slelio. Rell Nes, Hame & desigratien Office whafc werking

fe 113 Shri P. Punnaiah Sarme,CGI vmayamds;

2s 116 Shri 8. Swemynadban Visakhapalnem

Be 118 Shei S.Ne Reja, CGI ' Quddapab -

b 120 " MRamkrishna Rae, Stene CBS, Hyderabad
-~ 215 " AB. Dhar, OGI ATR Silchar
6 216 %R, fupia, Stene AIR Sildar (86}

Te 217 " S, Bhattacharjee, Strre AR Silcher, |

8e 2%% " B,P, Chekraberty, CGI Shilleng

Fe 306 " RK. Tewary, CG IT . Patoa

10, 404 " RP,Sharma, CGII Delbi.

. 410 ® K. Subramanjan, CGII Delhi

12, 411 SHit. Krishna Kumari Budra,CGIT Central Steres.

1%, 421 Shei J.C. Bhatia, CGII BID

14, 4%9  SHri GeLe Aggarval, OGI RE(Nexth)

15. 444 Shri. A.Ke Patney, CGIX RE(Ner th)

16, 454 " Jagadishwar Frasad, OGX DIK'. New Delhie

17a 5§)6 " R.B. Vers, CGI Rajket (ATR)

18, 507 ' * R, Shalker, CGI Rajket (AIR)

19, 508 - % H.D, Manek, CGI Rajkst (AIR)

20, 516 " 4uJ. Chokshi, CGI Rajket (HPT)

21 601 " G. Sundareisan Pillai ATR Trivandrum

22 602 % P.V. Bahv CGIT il

2%, 604 " P,G. Pragannan Pillad i

24, 605 0 M,GJK. Pillad - ~ 30

2%a 610 *oA, Jeshua Calicut

26, 702 0 Suresh Kumar D. AIR Bhepal |

\9(’_/ A . (Cﬂﬂtﬁnue YA



3¢ Mo,
27s
28,

Q.

30a

Rell Nny

114
802
a1
828
836
845
848
281
886
202 -
903
916
219
1004
1011
1111
1114
1120
1122
1131
1132
1154
1157
1168
1176
1304
1310
1313
1323
1325
1526
1328,
1332
1335
1342
1289

I

2 2 g3

Name & Designatien

Shri S.Ga Ja,.'{.n, CG1

it

"

"

"

LeDe Sawant, CGI
8.N. Bahirat, CGI
leGMalusare, CGI
S.4.Adhikaxd, CGI
K.No NAyyar, CGL
A«3. Maniarekar, CGI
R.S, Shetya, CGI
GeGe Pathak, OGI
NeR. Ranmakrishna,CGI
G.lis Changal Rae,
B.S.Krishnamurthy ,EC
Nelo Romanatha,CGI
Santam ¥anda; CGII
R.Me Panda, CGI

T.Re Sharma,ioots,
Jagat Ram, COGI
Shankar Singh,CGI
Ke8. Mahajam, CGI
Ali Mehd. Wani, CGI
Abdul Samad Beg,(GI
Niaz Ahmed, CGII
Awtar Krishan, CGII
subaah Chandra Prinia

Shri Beli S?Eblyg CGIT

[}]

L1

1

t

"

i

1

HJ

IfeGe Palani, CGI

S. Swaninathan,CGLI
Ko Munuswani, CGIX

Ao Gavindarassu, CGI
A, Paul Bwamickan,
Camen Samuel, SK

.No Thankappan, CGII
Ke Sheshadri, CGI
HeWilgen Sunder Singh
K.5. Balasubrameniam
3.G.Capivath Rae ,0GTX

Office where werking

AIR Jgabalpur
AIR Bembay
DIG(HP) Bombay
AIR Pumne
AIR Parbhani
VBS, Bembay
. P
DiK, Bembay
ALR Aurangabad
ATR Bangalere
. P
AIR Mysere
AR Mangslsve

AR Cutteq-

ALt Jeypere
AIR Chandigarh
AR Simda  (SC)
et QG
Qo
AR Brinagar
~do-
DIK, Srinagar
o (B
DI, Jullundur
ReKe Srinsgar
RE(Seuth) , Madras.
e
e
AIR Pert Blair
AR Tfrunelvelli,
ATR Coimbatere.
EPT, Madrag
&1 Pendicherry
€0V, Madras,
AR Madras

--GQM

(Csntd.. seeyd
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Slelio. Rell Neo  lame & Desigmatien

63a
6to
05
660
67
60,

%
70,
Tie
T2,
73
The
75
76.
7
784
79
80.
Gis
82,

8%

2.

1553
1354
1356
1360
140%
1402
1405
1407
1418
1425
1428
B 2y
718
878
913
1113
1327
13517
1116
1203
1347

Besulto

Shri

Shri R. Kannan, CeT

¥ Md., Sainul Abedin,CGL

fmt, 5. Padmavaty, 61

Shri B.Gevinda Pidlai,CGIT
W 3.C. Jeshi, Acctt(Adhec)

i JoPe Verma, CGI

" SaCo Vema, Sr. Sten

" 5,P.Agarwal, CGI
" Kallee Frasad,CGL
" C.8.P.Shukla, CGI

" G.P. Pandey, Stene

" D.K. Das, CGX
¥ A.M.Rangari, CGI

Shite LeVe Gaikwad, CGI
G.T. Karambeiar,iC

" Sat Pal, CGIL

" Jayakurar, GGL

" E. Marvgesan,CGL
" Msdem Singh, CGIL

" Sh, Her Sehai, CGII
" V. Chandramauli, 5K

of ihe AIR Calcutta Centre will be anneun

Fox

sd/

Office whers werkins

L

DIX, Madrae
(-
e
oG

AIR Lucknew.
(@

EPT, Aligarhe
B, Py

AIR Varesnasi.

ATR Gerakhpux. '
i -
AIR Silchar  (SC)

AIR Rewa  (8C)

DI, Bembay  (8C)
AIR Gulbarge (8C)
AIR Chandigaxh (8C;
AIR Coimbatere {SC}

DIK, Madras (86} -
ATR Jeipur (8
AIR Madras (5
AIR Madras (57
oed Jabers

- 8.V, Sﬁﬂhﬂﬁri
DEPUTY DIRECTOR AIMINTSTRATION
ITRECTCR GENERAL« :
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) ‘ ' - MAMOR ANDUM. .‘ 4 ‘

/ Snri Reifunie ,StGQOﬁrqubr
he hasg b en under order of tr

is inPOEQ?d thad
ansfer to A1 India Radlo

on promoblon as Ac cou1t¢1t/§r~a%e@@%q% per as BT DDG(.IE) AR,
Gavhatk's.qrder ilo. DDG (AR )/Transfer HC/ﬁnth/S -83 dated 30.4.1082
This is‘loahik 1aformaLL01 rurtnﬁr communic ablou ia Mis regard wlll
follow. .
o \ : . %ﬁi////
- Sri R.itunia, - ) ( G u = 3
~SESTOET ADIeT - ) Adﬂ]dlsb% ative Offiour,
ATR ,81lchals

for StationDirectors.
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s 20 o [ANNEXURE- 3

o
) y’iﬁg
£ Government of India
Office of the Dy.Directox aeneral(N&)
All India Radio
Gavhati
QELEGD

Noe uUG(NE )Vol,1/11/5ilchax/82-83 f\z'l ut.12/7, 22,

i

Memao

~ This is with reference to an application
Submltfed by $ri R.Nunia, Stenographer dated 25/6/82,
I1t'is regretted that it is not possible to post him B
at Silchar. Since he has not accepted the promotion, f}ﬂ_*
he 1s placed under {h€ ban of'one:year with effect from :f9 '
25/6/82. Another post will be offered to him aftex o
one yeer if'any examination quota comeg~wup. Meanwhile,
he would be junior to 2ll the persoﬁs gpp intéd bef
. him. - . \“ ’ (éxa\> . B ‘
. N \;y<\ . .
| A= |
ol HAAY) :
( J.D. BAVE;/* 7?

DY.RIREC 10& BENERAL (NE)

shri R.Nunia, ”
Stenographar.

&1l India Ra01o,

7j lCha‘E‘.
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A t«;‘ﬁm,&w i B

. ol "H.Ngl't{f,&‘!g.l‘("“ NJ!'
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‘ : : '

WHERFES Shrd Subrata Bangsrjee, Assistant Slation  Dijed-

! . N1l Imclia i .';:\,n':l i, Bhill r'{n G, Wi ap pointed as !'wr‘* Inguiring
ulbharity “tx o :".'l",illi‘ @ inta the! c“h.\r‘rf,ezsa%’.: 'f‘l"ElITl(“_‘fJ aqc\lrml i clhe -'_1c§51d S

h) 7‘. Ralbyla: Nur? L, Ll-\rmqr'mﬂ”mr‘. vuj 30 Order r\lum..L.l..nu.Jl) 1‘»’(’ D b,' -

1. ,\ama‘tw ' m f_r‘";a‘t j tm D g urj A A R 'il'.‘nﬁ iy "' l mil m y v

Lehar R P L4 S i‘* . :
1 I [ :' l ,: L8
’ ' * tee T ‘ TR v : ’ i 1"’ ;3."
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The Sezcretary to the Govt. of Indla,
Ministry of Inform.tion & Broadcasting,
Yot Delbd

{(Attention § Shri SUKumer Mandal, Undar Secv-tary Y

subject ¢ Shoi Rabia Nunia, stenographer, AIR, SRIGM0Es
Raviaton votiticn agoinat the sppeliates '
authority's ordar for furthar onpilrye
sir, i
1 am Mrectrd to refer to y ur lanter Ho,
Ce17013/1/92+V1qy. dated 30.6,23 on ths gubjeat eload
ghove aud ta c.nvey the sdvice of the Union Publie
Servics Comnigslon aa follo g,

2o The hiztroy of the ¢roe agalngt Shri Habla Yunis
5 qiven malow in a chronol :ical. ovder.

{1} In Menoe. flated 18,7.83, Shri Rabia wunla wan
called upon undar :ule 14 of the CLI {CoRA}
rRules, 1965 to ans ~r three articles of
ch -rge. (8inca the progecdings ajeinat
5hyl Rabia were guashad due o tha "naguns
atated below, & fresh Memo, was {asued
nn 15.4.08 ajyainst 3hri Rabla, containing
the sare articles of ahaxge, These erticles
of echarge are niven in para 3 below.)

{14) The Station Enginser, AIR, Silchar in him
aszpicity as Head of office and Dipeinlinary
ruthority posgsed his f£inal order in the
above proceedlings aftsxr perusing tha Ingwiay

, from service and Hiepart etc. imposing matox panalty of dismi
yecovary of aaount by Shxi Rabia wunia, Stenosrapher with
0E LaT.Ca. received panal interest vida hins Hermo. Ko KLCmE w1

(22)/84-Vig/643 dated 5,3.04.
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Tharnaftaer, Shri Nunia filed an Aenyad b RN %*\\

potition to thae Appellste Authoxity, the
Deputy Direator General (Admn}, Diractovato
oeneral , ALR, tew Delhi againat the Grisd

o tha Disciplinary Authorftye. The Appelloke
Authority after considerxing ctha appeal peiitfon
and relavent records of tha case moditioed tho
Ordar of the Disciplinary Authorisyv.vidae his

Ordar H0.6/11/ 4~vite duted 15.2.8% am followl.

"phat thne ends of justicae would be met )/
1f the pny of Shri Nunia is reduced to & lowen
staga of, (0ld pay scals) from Pz, 452/~ {3t the
time of his suspension) in the timo soale of
P54 330mi0=300~EB=12=500B~15=560/ /= fox A '
perind of two years from the date of the ivsus
of thia order with the direction thet
Shri Nunia will not eaxn increments of pay
dJuring the period of reduction and that an
the explry of this pexiod, the zaduction wihll
aot heva the effect of postponing his further
tnoroments, The parisd from the dagie of his
Giamissal to the date, Shri dtunia resuwesd bia
dntics will be trested a8 undexr suspansion.®

In view of Appellate's above oxdex, Shri Hunie
was reingtated in sorvice Wea.L.c 22.2.8%,
Theraeafter Shri Nunia £iled a review petition
vro tho Haead of Departmant l.e. Director Gonaxal
Al) ¥yndia Radio, New Delhi which wea rojacted
vide .G, AIR ordesr MNo.6/17/85-Vig. dabad
R,10.85,

Thareafter, Shri bunia f£iled an applicagion
U/6 12 of the Centxal,dench against the Qrdar
of the Disciplinary Authority, Appellate
authority and Raviewlng Authoerity. Tha
Hon'ble Tribunal aftexr perusing the racords
and counter-affidavit allowad the application
of hri Wunia and passed the judgemant and
order on 13.8.57 in which all the departmental
orders of the Disciplinary Authority, Appallate
Autmority and Reviewlng Authority were guaghe
and get-aside for procedural and tac;hniel
Arounds without going inte the merite of the
case and left thae next course of action Lo
ha talken by the Disciplinary Auchoritye

Tharenfter, the Stati-n Engineecr in bl
capacity as Discliplinary aurhoricy of AR,
31 lchar proposed @ fresh enquixy inno Lhree
oharges already framed by tos Dhirsivlinzzy
Aurthority in view of the Hon'bile Rentxsl
Admintastraciva Tribunal's nNrder 29 mant Loned
abovae.

I
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3. . In the fresh Memo. dotad 15.4.08, 1aoued by 4 -:

grada), wag mallmd;upcn'under“ruluﬁl&'oﬁ:the cen (SCER) T

the ﬁxng.SLlahar; Shri,Rabiai&unim,'ﬁaanogxaphar (Juni&igq

{

; I
o <

H
|
2

. t

: _ ‘4
Hules, 186% to susWer the following articles of aha st
. ' '«‘;‘ ::‘.'.'_

ARTICL™ T
O AW

L € Lme TR o '

Thet the dutias of said Rrahia Manda grenographor
(Ir. Oxade), All India Radlio, g4lchar while Furvat L OTHEIN
as Brencgraphsy On 16, 12,1982 wers s Ao b e ?
and ha wag attached ta tha Neua EALLoT wide this
oiffice WManorandwn Noe 91l { D) /02/9T85-59 Aok
16,12,82, He roprasented againat tha e~ aiives
agking o revige the order but At wWoae not fovad - ‘
poessible to accede to his requast owing to amxganaiaﬁ of
goyvice and ha wWas savised ho stert worlkting 3n the:
nawe section as pox the shiove order. Instead of. .
going sa hn preceeded on leave fxom phe folloeing
day in violation of rules 3(1)(1)(11%(&11) of tha 7
ces (Conduat) Rules, 1964, _ , .
ARTIGLE 1T

That during the aforaaaid peried and while |
funcecioning in tho aforogaid offlca, the aadd@ .
shirs Rabia Wunis, 3tenograph@r'(Jtu Oradal, ALY
indis Radio, Silchar duxing the pericd of hisg ‘
gugpenoion {(he wasplhoed under guspenpion with
af fect £ROM 10,4.1963) left the headquaELan®
stipmlated in the guspansion order and want €O
wariugani withoub {nforming and obtalining whe
permicaion of the head of offige thus violaging -
the rules 3{1) ($44) of the TCB (Ronduet) Ruled, 1564,

A RTTCLE XX

That during the aforessid poriod and while
funationing in the aforegaid office, the sakd
SEhri Aanis Munia, fBeonolyyoohng (Jx. o ade) 4 BER
silabrr, o0 29. 3. 1201 hod sppliad for Lafve Travai
Conasasion fox the block year 123881, o has bows
Found that the jouxney clalired to have baen P L opned
ny him for which & rotal amount of ke 52BN fen
{Fupros six thousaend tLwo huddeed and alghty onlyl
waw drawn by him wag not at all utilised for the
PUENOIDe Thus Shri Rabla Hunie is resnongible £o8
vinlating the rules 3(1}(1)(11)(i11) af the QG&
(Conduct) Rules, 1564, ‘ B

A stotemsnt of Lmputationea of wiaaonduat<orvm1&b@hmwioux'
in gupport of the above artiales of charqge,  wag 2l
Ehrwarded with the charge alaak. In his raply Antad
26.5.88 the enarged officex 336 not ecaept the articlaer
of charge againak hime An oral anquixy was, phevatan,
hald., The Inquiry officor in his veport Aated 26.45.20,
aid not give any cledr findinge in rezpedt of Rreidlesn X
gud 11%,. shoud the spquiscy Offlamr has qivpnﬂaumﬁ@mtiﬂﬂﬁ
far autbor by Lha Dhooiplinesy sutter dey, bab in xnenea:
of Arnilehs TL thu Ingury Offioer Teld the TR Sy L B AR R

Antl s e e v
b

b st o e+ wranin
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v of sidieaelng: rExada unipn mesting.i HAl RRiN
e TR el TR R
Py Thea ' Dlseiplinary Authority, after Qongldaring
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. f\.‘ ”~ - H
. Vb R
'
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Cha findiomas of Lhe Tnguicy CfEftear, held all tho thros e
articles of charge an proved, Notwithatanding thae

above, nowaver, the Disafielinery Avthority exongratod

the charged offlger of chiarges €ramed under Arescle

I and XI and advissd him that be should not repeay

such irregularities and violation of pervice rules

in future. ‘the Digaiplinary Authority imposed uwpon

tha ahargod sfflcer the panalty of reduQtion to oA .

lowar staga of s, 128/= from 52 452/ w{pro=revised saale}

at the time of hig guepengion in tho time scale of.

Ro 330w 10 3HD e Elln ] 20500 wEBm | G 60 (presrovisnd seale)

for a pariod of ong Yaar £rom the date of hia Easuwpd fon
of Autfes with the direction that Shed Wunia will

nat. e3rn Anarenent of nay daring tho period of  raductton
and that on tha epley of rhig riot, the redustdon
of pay will nov have the offoat &f rosteoning hia
futurs inarements, The period of his suspansiom e
the date X8 the Charged Officer reasumed hig duties
wag ardered to Lo treated as under susneneion. .

K The acharged officer prefarred an arpeal o
dated 23.8.90 to the appellate suthority againet the
abave srders of the Disciplinagy Authority. The

appellate authiority decided thet the Papars submittad |

i

by tha Bigodplinapy Authority were ingompletsn, Sn i

the absenas of the Jdocumenta, a ¢lasr plotura wag, -
not avallaile and tho appellacs suthority wss {intlined
Lo agree with the points madm in the appeal ard . - :
ordered that the enquiry had not been conductad in
accordencn with the rules lsid down for thig Puzp s
(fule 14 of the Ces(CCLA) Rules, 1965) and, tharefora,
the penalty inpomed by the disaiplinary authoriiy

wag sat aslds with the direction that the Incuixy
should ba donn again by anothor Inquiry Officar v
accordanae with the provisions of the Rules and che
charged officor ghould be glven all reazobable
apporsunity ¢o defend himsalf by prowiding thae
dotuments and allowing him to praesent his witneasas
angd cxnsgeexaming the progecution witnegases.

3.3 The Appaellate Authority's Ordaer No.
6A30/90=Vig, dated 30th September, 1921, suffars from
defect/lacune in view of Government. of India's instrucgioy
Noeo 3 undaexr fule 27 of the Central C4vil Bervicas ‘
(Claspiétantion, Contxrol and Appeal) Rules, 1968, -
which clarifies that Rule 27{(2) {x) {4) and (11) ibid, .
do not empower the appellate authority to pass an

ordex in which both the alternatives mentionan thernin,
are orderete Tho Ravisionary Auchorlty fnnandte 2a
madify the order pascad by the Appellate Authority

in order to rectify the defoect/lzouna and &g sueh the
consultation with the UPSC is neaessaxy. Arcordingly
the casn records ware forvarded to the Commissaion for
thelr advice in the natter. AN

R N
St (e o oo B,
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_ Aol From the rocords the Commduslon £ind f
. ' abundantly clesr than the orfiginal Procesding

conducted in 1933 and the eppesl and the revigion
Aplelng tharofron wore all quashad by the CA AR Y
~ & variaty of tachnical flaws ohasrved vitilsting
_ the iugquiry. The sasond dAnquiry which had baan
o 0 dndtlated in 1998 and on whioh gthe diseiplinapy
, _ aukhority psazed an-oxder of pubdshnent 1g avain
£lavwad seriously, in the oyes 0f tha appellave
axhority,; for s variety of rezsons. The appallete
authority’s order {teelf ig Flaved since 1t ia
‘wiolative of the proviasions of Rule 27 of tha o8
(CCAY Rulag, 19465, ‘

4ed Rogerding Article I of tha chargs the
Comalegion obacrve that An his apoeal Gated 23.5,90
and In hias reavision petition dated 25410491 thae
"y charged affienr hag Loftrained §rom giving his

: defence since ha hoa boen exonerated of thig Artiale
by ths Dhsnlolinary Anthority. The Commisgion Towl
that the cherge poans to have baen compromd ged Iy
the grant of laayve roqularising thn pariod of shsenom

»
They bro of the wiaw that once the losve is ganetd oued
imputazion of no recomplisnen with a pesting order

Qarnot e valldly agtabiighed. In view of the abave
a8 conaidering the defenoe of che charged officuyr,
and alng conzidering the £aay thar the Inquiry Officer
hag not held thae elarga as provexi though he haa made
certain svwagestfons Tor futura good conduct of he
charged officer, the Commiesion hold &rk}alm I of nhe
charge aa rot. proved agalnst the whargmdpfﬂ&cmx,

4,3 Thre Commission notice thak in regard
Lo the gsocong eharge, the Charged of fider hed
pleaded right from the beginning that there waa neg
clinghing ovidenoe o brove hig presence’ away from
headquartern, Tha Inquizy does not agsm £o have
heen gonduate® (o g fashion to prove or disprova
the defonce ples, The trmputation ftoelf wan nog
agubetantiated by indisputeble dacumentary evidence
and in the absenca of the same oral evidence would
have Lean Betn23ary.  Such ndgetlos have not bhean
gong into. Conclugions and opiniunz expressed

Yajarding the aharg@'mppeaz to be on £flimsy around.
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Thouph tha Rigeiplinary Auchordity, in fig ardar‘ﬂﬂng&!‘g » ‘k
Dot 1090, meated thmmﬁ&zhtmlafxx aﬁlhhm_mhmrgm'ha4Q$wﬁgé'f;q“5

epinion ang tmaomm@nda%i@nwg@fﬁnhmﬁanuixy.Qﬁﬂiamtyg@h&
Blgeiplinary Mthority exonerstod ehe chmrqm¢<oﬂ£1w¢r{' v
of tha charge, Tn V& of tho above foots the Cormi sal on
hold Aveicle 1z f the charqe ag Dot proved agafinst tha
chargefl. of fleer, T :

404 . In regard to Article IIY of the charge, thae
Commission find 4y Clear that right from the staga, of
the f£irgy inquiry, the original L,T.C. claim wag
haning. The hurge ¥an . supposad to be made. out en the
basla of an anthonticated Copy of thg claim obtafngd o
from the offics of the PoA.00 Tt hag Come oo recopd
that the charged officer was denfed & copy of thig ..
documznt also, Tt hag algo Coma on record that the ..
charge wag to bn Proved on the basig of a lettor from
the Rallway Authorivy gaying that tha xelevant meogy:
recgeipt £4led wag falams  The charged officer hag SR

pleadad at Aiffarant times that the go called monay famwipt digd

not baar his authentication on the raverge and, tharefore,
it cannot ho gajg that he had. £1led the zaid monay e
recedipt. The mant meortant5paint,is that the Luvndw$g.ﬁ
O e gladm of 1981 being. sorutiniged tn .. v
ingquiries SUring 1984 ang 1989 without any othor contmzry
Taterdial and wham tha original LTC olaim ltuelf 14 -
Miasing cannot Provide clinching avidence againgt the
eharged olffcer, In this contamt the Comiei 8siux. Loy
Loxee in hig slaim that the LTC waa 3llowed after

R e .
Proper aorutiny and he does not have any @ ynled & tﬂ.ﬁUrthﬂK:x i
3 yp X s

3 ("

7.
B

i

.

e

subatentiata the #Aane and ne edvearsae aonclueinu'ahauié’ s .

ba drawn when the original olaim {g missing and he hag .
besn danied Copiag of the documant s ralied upon, Thers

20aME Lo o a VALY gtrong elemens of denial of naturni
juatice in this “A8%.  Purther, iec ig ohserved from tlm
inquiry Dfficart g FapoXt that he hag aonfuctad the anepiey
in a slipshod MINEXs At the end ef the report ltoalf i
tha Inguiry Offioer has mant ioned that the duplicate.

ROpy of the LTC bill and the Qopiles of the Railway . C
Receolpre cannor be given unless and. unti) ordered by the

IS PER
Clee
‘

o L .
. -
alea i
’
[

Crurt of Law, This obkservation ig not logical because 4 ru

the Inquiry Cfficer, who wen .conduating the enquiry, o
should have engured that tho relevent documents werg . '
made available to the charged officer. In his Arpeal o U
a% wall as in nis Reviaion Petition thy charged offioer - 1.
hag statad thae the inquiry offieer had omitted to BXERLR®
Ay prosecution withess or dafence witnessom, He haﬁ4.‘z‘w,
2lmply ¢aken tha stafemant of the Presenting Officer andg TR
the charged officer and on tha uncarroborated avidenan . . it
aff these stateienty he had prepared hig Yeport wniah i

» CEnnot hur be periunetory. The Appallate Autiority

has arcepted thn contention of the charged officer while
issuing his ocdars datad 30.9.8%1 in whieh it hag staund

that all wonnesra docurents/papers wore called for from

Lhe Station but 1t wap found that the paperg Ukl €& ol i
by the Station wara Incomplete or had not boen delibnragely

!
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~tade  The Appallate Authority in his nrder LiTebcl

~epted Ll plea Qf‘ah@'uhqrgmﬁnaifiﬂmx'thqtihﬁ'wéﬂ, L ‘

demied the opportunity of seaxing the documonks/ oo e i
surplylng aooler thereof, axamination of prozsoug!-n
withessas and prasenting his dafance witnesses, The

hppeliate Authoricy 1a of the view Shet the arcquiry

hag not been condunted dn accordancs with the rules laid
down for this ourbose (2ale 16 of the OC8 (Coor) Rules,

ARB3) and, therefore, the pmd&lty inponed by the

dlaciplinary anthocivy was set. #a0lde with the directi n
that thy Inquiry Officer in accnrdance with the provigionsn
of the Rules and that the charged officer should ba given
3%l reagonable covortunity to dafend himself by providineg RS
the doouments and allawing him to precent his witneseas '
and enesg-oxarine the prosecution witnessms, The '
Comulegmion agrae with tho decisinn of the Appellate Authority
Lo sat agide the penalty imosed by the Disciplinery
anchority on the charged afficer. However, thaey do. not

Gyree with his declsion to conduct the anqulry sqgain,

begavsse they find wo ground for ordering yat snother o
B Ary whan procesiings have baen vitiated twice S
alraady. Thoy fesl that no enjuicy eculd dn fustice o
to the charg:d officer ab suoh a lata stage when all whe

records available with the oharged offticgr reqardisdy

the jymrneys periormsd by him on TG, had bosn

v

/ﬁmﬁﬁxbywd by him afcer the adfustment zmount had bagn : !

Apadt to him, :

ya S : ' ' ,

b “ . . ! ]

K / In view of tha £fa0ts brought out ahove, the : i

Va //’{hymniwﬁion hold artiale TIT of the charge as hot profed o

¢ agpatngt the cherged offlcsy, 5

; ) 4.

f///f 4.5 Ta sww up, the Comnisgion hold Arxticles ¥, %% and ;-

e IXX a5 nokt proved auainst Shrl Rabla Nunia, :

\ . , :
5. In tha linht of thelr findings as discusged abave,
and sftex taking into acoount 21l othar sspecte rolevans Lo

tha case, e Commbanion ol e

al thot the anpedldte suthority's ordoer sething
aglde the psnalty may stands

I} no furthar or fresh fnquiry 19 called fory und

a}  that the LTC claim which had hean resoversd from f;
thae charged officaer should be refunded to him, as ?
hag been preyed by him in his revision petitlon,

Ba The casn reQords. ag per et actached are returnmd
herswith. Thsiy recaipt may Xindly be acknowledged.
' Yours falthfully,
ol P

{ RO, S1apMa )
TR SICRRTATY
LEMT ot BT, 00 M e

CHI et MERRES .

fajysdlde 8 LT RRT oo o manden of thla Lettiess
coroerstds ag per llxt atnoabed,.

4. .
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CNO L, BLC-SD-19(22) /95-Vipg./ 7ﬁ7{[ /Uated, the 30th March, 1085,

a : - S , Voo
Foo | O RDER: K
] i tremtrait o e 2 e A oS+

. .

L | wlitilaAS Shrid Habia MNanja, Stenoprapher (Jr) in this
Ofthee was levelled charges vide Memorendum No. SLC-31-19{22)/
.Biwxjr /4728 dated 18.7.1983 and subsequent inquiry condnctel

apainst him vide order No, SLC~SD-19(22)/83-Vig. dt.18.0,03,

‘ WHSHSAS 3ri Habia Nunia vas dismissed from service
weel L. 5.3.84 vide order No, SLC=SD-19(22)/Vig./6L4% dt.5,%,84

and was asked to refund the whole amount of 1.6,280/- in one
Nm,x-’ sum with penal interest. ,

' WHoltsAS the pay of Sri Nunia wins reduced to a lower
stare ol 15,404/~ from %5.,452/- in the time scale of I, 330~10-~
3600l 12~500~E8-15~560/~ for a period of two years Lrom
1542,1985 vide order Ho. 6/17/84-Vig . dated, 15.2.1985,

' WiHSIGtAS in pursuance of tlw Hon'bla Ceontiral Admind -
trative Tribunal Guwabhati Bench's judgement dt., 1%.8,87 =
f.‘r‘és}’x inquiry was held on charges as given tn Memorandum Ho.

LC-16(3) /88~3/28%1 dt. 15.4.1988,

‘ VluRicaS the pay of Sri Nunia, Stenographer (Jv.)
va" again refixed to a lower stage of K.428/- from %}éf’/-p‘jZ,/w
3t:the time of his suspension i.e. 19th April, 1983LVid@ Meno .
Mo, SLE-SD=19(22) /00-Vig/303 dated 9,7.1990,

WHEREAS the Appellate Authority i.e. Additiomal
Dilrector Generzl, 411 India Radio, set aside The penalty
Lmposed by the Disciplinary Authority with direction to
cqnduct inguiry by another inquiry Officer vide order lo,
6/50/90-Vig., dated 30,9.91, _
. : WHERSAS Bri liabia Nunia Submitted a Revision

Fetition dated 25.10.1991 to the President of India aganinst
the arder No. 6/30/90-Vig. dated 30,9,1991,

NOW, THEREFORE, the president in exercise of the
er.:bv.'@r:s confiymed by tule-29 of the Central Civil Serwices
{(;’].:-n.:::::i‘i‘i.c;.'t,mn centrol and appeal) Rules 1965 communica Ced
-rj'no iinistry of I & B's order No, C-17013/1/92-Vig. dt.
7t/ /199G and Pirectorate Meme No, &/52/9-Vig. dt. 1,8.1904
hereby orders.

A) thet the Appallate Anthority's order dt. ;O 9,191
| ."2-'3 Uing pslde the penalty shall stond,
'ui,% L Lone .i.’.,.z:"tinr,w or fresh inqugry annll Le held end

{

%‘7,&}/ nontd.. . .2/
S
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C/ o that the LIC claim recoveraed from the poxify petitioner

f,( should he prefunded to him.

above those mentioned in clause 1,2,7 above),

10 that the fervices of Sri Nunia will ba repularised;
3N -1 N Ly ] {2 H o g R e % .
2 Ehal Srei Aaliunta, will be entitled to full pay and

allowances v,e,r, the date of suspension i,o, 18.1:,83
) that Sri Mhrda will he entitled to all the benefits or

loave, pensions, L,T,C., ate, during the entire period

We o Lo T8 ALB3 nnd it will count towards increpont,

/’! —

r

C/L/ /” E
o | [ D e
v ( G.C.SURL H'mmm )
Shri It Nunia, STATION DIRSCTOR -
ut”HQ”'ﬂihPP (Jr.),

AL Jhlhx t’whu

Silckar,

Te The Administrative Officer, All Tndia Radijo,
Silehar fﬁr necessary action,

y A3

Mama), A1) India Radio, Altashvani Uh’ﬂf)n B
maut SBlreet, New Delhi-110 001, with re e AT
Jircctorate Hnmo Mo, 6/)?/01wagu dt, 1,8,

é?/,’/g' {or kindg informat ,f)nq .

SELTTCI DIReCToR

f TherveLom, the Station Diractor, All India Halin,

2o The l),uu(‘tm‘ Goneral, (Spi K.V.S5, Rao, 5.0, Ty

A

“h
Silohar as Disei iplinary Authority hereby orders (over epd
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Certifimrd rthat Shri R.Nunia of
ALR S4lehar hias been guttering trom
activé Pulmonary Tuberculosis since
1379 followed by ‘'Recurrent Hemoptyses
with Febrosis Lung with Emphysema'‘.
He is und=r my treatment,
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ANNEXURE -~ ';Z

From? Rakia Nunia
Stenographer(Retired)
(All India Radio,Silchar(Assam)
. Malugram,
SILCHAR =788 002,

Tos The Director General,
All India Radio,
Akashvani Bhavan,
Parliament Street,
New Delhi-110 001,

Subject: Prayer for extending promotional
‘benefits to Shri R, MNunia,Stenographer
(_retired ), AIR Silchar(Assam),

Respected Sir,

Wit'h due resPect and humble sukmission'l keg to 'lay
before you the following few lines for your sympathetic
comns ideration and fawvourable orders -

1, . That Sir, I entered into service on 23-11-1972 as

Stenographer(Jr, Grade) at the All India Radio, Sllchar(Ascsam)
I belong to Sched.xle Caste Community.

2, " That Sir, I passed the departmental examinations
held in August, 198l for promotion to the post of Head Clerky
Accountant/Sr, Store Keeper as communicated vide DG AIR New Delhi
Memo No, 2/30/80-SII(Vol, II) dated 30-12-1981 (Copy enclosed
for ready reference as Annexure=I),

3, That Sir, I was given an offer of promotion as
Accountant to AIR Imphal{Manipur) vide DDG(NEZ) AIR Guwahati
Order No,DDG(NE)/Transfer-HC/Acctt, /82-83 dated 30-4-82 as comm-
unicated vide SD AIR Silchar's No,SLC-1(5)/82-504506 dated |
18.5.82(copy enclosed as Annexure-II), But for my personal diff-
iculties I could no't accept the offer for joining at Imphal and
I prayed for the same higher post at Silchar AIR, But I was
informed that it was not possible to post me at Silchar and that
I was placed under ban of one year w,e.,f, 25-6-82 and that

&/ '
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another pbst would be offered to me after one year if any
examination quota comes up, vide DDG(ME )'s Order No, DDG(ME)
Vol,I/II/Silchar/82.83 dated 13-7-82(copy enclosed ag '
. Annexure-III), |

4, That Sir, I was confirmed in Service és Stenographert Jr)
at AIR Silchar in a substantive capacity from 23,11,74 vide SD

AIR Silchar's No, SLC-9( 8)/96..5/2655 dated' 9-8-90( copy enclbsed

as Annexure-IV}),

5, : -That Sir, though I became eligible for promotion :oo
the post of Head Clerk/Acctt,,yet no offer of promotion was
given to me within one year which I was anxiously wéiting for,
Irstead of promoting me I was placed under susPension on 18,4, 83
and a (18-4-83) deptt, proceeding was irstituted against me and
on 18-7-83 I was given a chargesheet containing 3 (three)
articles of charges under Rule 14 of the CCS(CCA) Ryles, 1965,

_I duly contested these false charges and was ultimately acyuitted
and exonerated fully of all those charges by the Hon'ble President
of India .as commanicated to me and all concerned authorities of
All India Radio vide Ministry of I&B order No,C~17013/1,92-Vig
dated 26-7-94 and Directorate Memo No, 6/52/9-Vig dated 1..8-94
{copy enclosed for reference as Annexure~V), In this order the

Ministry aftér corsultation with the UPSC set at naught all the
Penalties imposed and gave a clean slate to me,

6. 'I‘hat’S.ir, in the President's order it was clearly
en joined‘ that the entire period coverirng the proceeding pericd
from 16-4-83 shall be treated as on duty and any punitive step
of any nature agalnst me was utterly forbidden by the
Presidential order

7. On receipt of the President's order aforesaid the
SD AIR Silchar passed the following categorical orders in his
Flento No,'"'SLC-.Sﬁ-l9( 22)/95-Vig/7014 dated 30-3-95(copy enclosed
~as_Annexure-VI K ‘

S _
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(a)  that the services of Shri Munia will be
regularised,
(b) that Shri N, Nunia will be entitled to full

pay and allowances w,e,f, the date of
suspension i,e, 1'87-4-83;

(c) that Shri Nunia will be entitled to all the
benefits of leave, pension, LTC etc,during
the entire period w.e,f. 18-4-83 and it will

count towards increment,

8, | That Sir, the Directorate is well aware that
in the prolonged period from 1983 to 1996 several attempts
were made by the disciplinary authority viz, SD AIR Silchar
to vilify me but every tlme whether at the hands of the
QuEprex ApPelate Aurl"brlty or the DG or at the door of the
Central Administrative Tribunal or ultimately at the beign
disposition of the Hon'ble President of India, I could
fortunately come out with £lying colours |

‘ That Sir, it is needless to submit that owing
to institution of uncalled for spurious deptt, enquiry against’

9,
me by the Disciplinary Authority causing endless harassment
to me, I suffered from enormous mental and physlcal torture
which ul timately heavily told upon my heal th for which reason
I was forced to go on J.mral id pension on medical ground wh:.ch
- I cannot but resent, Copy of the Medical Certificate issued
by the Standing Medical Board, SMCH Silchar on 18-3-56 is
enc_l'osed as_Annexure-ViI, '

‘

10, That Sir, it is crystal clear that my ImxeomRREe
inmcence has been aksolutely proved at lomg last by the -
Pres idential order, Since all benefits were to accrue in view
of my exoneration f£rom any guilt, justice demands that I should
also get the benefit of promotion in the interim period vis-a-
vis my juniors: In this respect the following instances are

cited by way of example

o‘ o’ L] .;'."-4/"



b 1 | o

-4 -

(a) Shri A,B.Dhar (from exam, quota)
junior to me was Promoted as Head
Clerk w.e,f, 30-1-84

(b) Shri A.B;Dhar was again promoted as
" Administrative Officer w,e.f. 22-9-9
and is now Posted at the Doordarshan
- Kendra(PPC}), Silchar(&ssam)f
There may be other cases of supercession,
put all informations are not available to me,

11, Hence, I pray to you, Sir, to extend Justice
to me by giving me promotional order with retrosbPective effect
from 30-1-84 as Head Clerk and as Administrative Officer w.e, £,
 22-9-94 the date from which my junior Shri A,B,Dhar ( 20 )
was promoted, This prayed for benefit of promotion will lead.
£o enhancement of my persionary amount since I was bound to.
proceed on invalid pension due to sufferingé and ill health,

(i) Under the circumstances stated apove it is
prayed that your honour being the highest authority in the
vDeptt; of AIR would ke pleased to appreciate the grievances
of a poor retired Stenographer in distress and will issue
direction to the concerred aﬁthorities for issuing my Pro= .
forma Promotional order from 30-1-8 (if not from 26=6-83,
the date of completion of one yéar's lan) as Head Clerk and
w.e.f. 22-9-94 as Administrative Officer so as to extend the
penefit of higher posts on promotion to mitigate my hards hip
and also allow me all the consequential benefits to'this
effect to meet the ends of justice.

£il) It is further prayed that the kind order for
pagment of the difference in pay and pay and allowances my
also e sympathetlcally passed keeping in view the sufferings
que to invalidation in the rest of my life period,

‘ (iid) . It is also prayed that the respective autho-
rities may also kindly be asked to give me the enhanced
persion becoming due on calcalation of higher average pay

resul ting from retrospective promotion;

;..Aoos/-
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| The above kind orders by your kenigh authority
will certainly go a long Vway in amelio rating the financial
condition of a petty Persioher compelled to proceed on inval id
pemsion on medical grounds and also will re'r_nain a permanent
heal ing recipe to the suffering subordinate like‘ e,

Thanking you in anticipation Sir,

Yours faithfully;

Enclo: as above,

(R, NUNIA)

Copy for kind information and necessary action to :-

1, The Deputy Director General(NER), aAll India
Radio, Chandmari, Guwahati -781 003,

2.; .. The Station Director(Zonal Head), All India
Radio, Chandmari, Guwahati-78l 003,

3, The Station Director, All India Radio,
Silchar-788 001, .
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! Ihis application has boen fiind

=ak_ing certain diLectionu to th@ TESP0

deqts to promote the dpplicant’ .in the
pedt of Head Clerk with effect fx om

nigher post as per his entitlpmwrxta
Acc‘ording to the applicant he Wag une--
reasonably denied the promotion which
he : ‘Was entitled to A8 per ldW« The ,
appll.cant subnits that to his know?edqx

.he:iwas denied promotion because of tiy

pendency of the departmental prooeodiuwa
Now the departmental proceeding has come
to an end and the applicant was not _
found gullty of the Ohalge « In splte of
that the respondents have not glven
promotion. Hence the present applicationg.
We have heard Mr B.K.Sharma, le ares
counsel appearing on behalf of hhe

applicant and My ALk -Choudhury, learnoed
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2ddl.C.G3.8.C for the reupondents.lmr 0
Sarma subimits that because of the in
action of the respondents the applicant
submitted Annexure-7 representation
dated 26.3.1997 to the Director General,
All India Radio. However, till now the
representation has not been disposed of.
On hearing the counsel for the parties
we feel 1t expedient to give a direction
to the respondents to dispose of the
representaﬁion as early as possible and
At any rate within a period of one month
from today..Pyii a speaking order. If the
appllcant is still aggrieved he may
approach this Tribunal. ' ‘
The,application is disposed of with
the above order. No order as to costa.

Sd/~ VICE CHAIRMAR
$d/- MEMBER (AUMN)
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BY SPEED POST: *
CAT CASE:
Frumediate
EBASAR_BUARATL
(BROADCANIANG  CORPORATION OF AN A).
EMRECTORALE GENERAL: ALLINDLA RADIO
No.7/19/98-5.1 . : New Delhi, the 25.1.99
QUEEICE MEMQRANDIA
Subject:- Prayer for extending promotional henefits 10 Sh. R. Nunia,
.\]'rwwg/'u,r)/ue/'("[\’cld.),/!/R..S'i/cbar(/i..s'sam). : o
el e e '

Shre R N may please refer 1o CAT Guwaliati Beneh s udgement di. 27.8.98
in Q.ANo 12898 in whicl the Hon'ble CAT directed 1o dispose of his representaion
Wi 26.3.97 by speaking order.

His representation has been examined in detail and

ad serictun decision of the Directorate is as under:-

1} The submission by Sh. Nunia is not denied.
AMhe swatcment made by Sh Num s not denied. '

3) She Nunia had not accepied — promotion. He had 10 be  debarred from
premation for a period of onc year e f. 25.6.82 by order dr.13.7, R2(Annexure 111 (o fus
application). Hence, he  forfeited — his right for appointment on the busis of I'/?.(.IK

panelseloct st vV
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dife was holding the post of Stenographer and hence as per Gove.'s insfruciion
he was confirmed in that grade.

S)AL the time of examination in 1981 only one vacancy of HeadClerk/Accauntait

was aotificd nnder Exanination quota and five candidates from North-foast. werc

qudificd. They were  [)Sh A Dhar,2)Sh. - R-Nunia(SC), 3)Sh._ SBLatgchasjco.

%’,)S’[z_B.]-’.Clmkravar(f J)Sh. D.l\’.l_)as(SC)“. Sh. Dhar and Sh. Nunia were offered

R
——— gt

appointment 1 April and June'82, but both of them declined and were debarred for

-

promotion for a year. Sh. Bhattaryea had lefi the department for his better avenues and

V— PR f- ~ -
consequently the next e semoray e Sho B, l’.(,,./za/wkuwu'u and Sh. D.K.Dus were

offered the promotion. Furiher swhen another vacancy of HCAC oceurred it was offered

10 Shu ABDhar o 31.1.84. Iven if there was no vigilance case against-him, Sh. Nunia

. Py

swould  have (o wait Gl longer (o gel his promotion until Sh. 1.K.Das got promoted g«
AL in 1994, Therefore, Sh. Nunia'’s attempts in the petition fo mix up his promotion
-t

with the vigilunce case are not justified. He lost his promotion because of his refusal (o

1

aceepl the trunsfer as o result of promotion. ’ /

e

/
7 Memo No. SLC-SD-19(22)/95-Vig./7014 d1.30.3.95,  Station

e —

0. Refusal of 'p/‘uuml/'«)l/bm'm.//\/u:zia in itself was not a punitive step as claimed by

fum in the pefiton.
Direcior, AllAAndia Readio, Silchar had stated that Shri Nunia's service will e
regndapifed, that he weill be entitled 1o full pay and allowances w.ef18.4.83 and all

\ .
bgnefits of leave, pension, LTC ete. during the entire period w.e.[18.4.83 and it will

count lowards increment. Station Director, All India Radio, Silchar had not mentioned

. -
B T, i Ay, S

anvthing about restrospecttive promotion. The promation list prepared in 1981 cannot

t
B T ‘-“’“"{ N
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remsain valid for 14 years.

7. e view of what ix stated above, i i e passible (o extend the Jrromotionad

henefit 1o Sh. Nunia with refrospective effect,

NN .
(A.N.Bardaiyar)

Dy. Direcior of Administration (if}
Shirt R Nwavia

Sterograpiier(Reid,)

Al India Kadio, Silehar

s

otk

.
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‘ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL R 5
(&)

‘GUWAHATT BENGH i GUWAHATI.

0.4, NO.468 OF 2001

Shri Rubia Nunia.

s . |
;qx>¥»4wv4*1J Uhien of India & Ors.
' ‘{i» S as ¢
M’M AND- xQﬂ*a’\

R o
@J@ﬂ cssme TP THE MATTER OF +1

vx-é%&itten statemonts submitted by the
vc§70kzyb xﬁﬁy} 8 Respendents.

;Aga”kggw,rﬁ - Defore submitting para-wise written statements
“Jﬁ/ the resbondents beg te submit backgrsund ef case, whichk

may be treated as a part of written statement.

( BACKGROUND OF THE CASE)

i. That the applicant precseded en veluntary retire-
ment ( invalid pensien) with effect frem 18/3/199 and

after a perisd of twe years fram the retirement he filed
OA Ne-128/1998 which was diepssed eof en 27/8/1998 by the
Honible Tribunal directing the respendents to give |
spoéking order te the petitieneris representatisn dtd.
26/ 3/ 1997+ Accordingly speaking erder was issued.

2e That to get job fer his son en compassionate gresund

the applicant several time had come te Guwahatl but the
Petitiener did net agitate any peint er did net file any

case till khis son get appointment en cempassisnate

erdnd thus the alleowed te pass limitatien peried.

Contde. oP/2



" 3. That the petitiener filed the a instant OA

Neo- 168/2001 after & peried of abeut 2 @wo) years frenm
the receipt of the speaking erders. ' v

k. That he dld net claim his premetion befere kis

rotirement and als® not within the limitation perisd.
Iumediately after exoneratisn of all ckarges by the

_ Honible President of India in March 1995 the petitioner

epted for veluntary retiement en medical ground en
4/12/1995 and accerdingly he retired frem services with
effect frem 18/3/199% .

Hele That the petitisner, Shri Rubia Nunia fermerly
Stenegraphar, AIR, Sikchar(new retired) has claimed in this
case far his pf'dfarma promotisn to the pest ef Head Clerk/
Accountant and then te the post of Administrative Officer

with effect frem the retréspective dates.
NP e

_§~.2. It iSAdenied that the petitisner while serving in

AIR, Silchar had qualified himself in the Departmental
Exemination held in August 1981 for pm promotisn to the
post of Hsad Clerk/Accountant agzinst examinatisn quota.

He was accordingly offered the promotien to the post of <ol

CLerk/ Accountant 4n My 1982 and pested te AILR, Imphel
which he declined te accept. Consequentlys “he forfeited.
his right of appejntment en the basis of the resilt |
declared on 31/12/1981. The respendent beg to state that

the erder dated 13/7/1982 of the Deptt DDG(NER),AIR,

Guwahatli was issued erroneeusly anci inadvertently since

ﬁhé idea of debarment attracts in the case of prometisn

. offered en the basis of senierity < cum-fitness as per

instructions. Hence, the debarment sheuld net attract in

Contd...B/3.
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the case of premetisn/appointment against exam.queta

vacancy. Therefore "the question of promation/appeintment

of the applicant deeg not arige.

530 Taot the petitisneris claim that due te the Emmtimmanc
continuance ef his disciplinéry praceedings for more than
12 years from 1983 upte Mrch 1995 before different
sutherithes, he could net be censidered for promotien
by the DPC during the said peried is net correct according
te the true sense of the term. Hs actu’lly lest his
prometisn as a result of his refusal te accept promeotien
at AIR,,I:'nphal.
o 'Inspite‘ef getting all benefits from the depertment

‘in view of Henitble Presidentts decisien, he again filed a

0.A. Ne- 128/1998 in the Henible CAT,Guwahgti 2 ysars
after he proceeded on velunkary retirement (invalid pensisn)

with effect from 18/3/1996. As per the direfitive eof the
Hamble‘CAT passed in this case on 27/¢&/ 1998@,,navcessary

;?»Peb-ki.ng order was issued te the peti'tiener's i‘epresantdtien

dtd. 26/3/1997.

The respondents also peg to state that the petitiener
has been unnecessary clubbing tegether his disciplinary

proceedings and premetisn in the instant cese and

repeatedly has attempted to blarme the department that he

was forced te ge eon 1nvélid pensisn. Therex was ne single

instance where the p_etitionér was ever asked to teke

voluntary retifement rather the dspartment extended all
permissible helps for his better treatment outside his

statien. Ultimately, whenever the petitisner himself

c.ntdo oo OP/'-‘-
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submitted his optien for weluntary retirement in suppert

of Medlcal greund, tke department had te accept his eptisn.

It may be worthwhile te mentisn here that the the
peti¢iener irmediately after retirment has managed

coampassisnate. appeintment for his sen in the department

and then enly the petitisner has been representing and filing
 repeated cases in CAT far getting undue benefits ef prexotisn
waen e ceased te bs an employee ef the department.

| It is surprised te see that after & periesd eof abeout
2 years ffon the receipt of the speaking order as per the
 directive ef Honvble CAT en 27/8/1998 in OA Ne-128/1998,

. the petitioner kas again filed the instant case in Henible
CAT. '

Ihe respendents further state that the petitisner

‘ hag alse fopresonted again te the Hentble president ef India
 vide his representation dtd. 19.3.99 fer getting the

- prometional benafdts a&s claimed by his in the instant case.
Necessary corments/dnfarmatisn wore.aiso ferwarded te eur Nig
K gher Antherities for enward subrissisn te the Hontble

| fresideﬁt, However the fact £a of his ropresentafiah is

| Still unknoﬁa te the xmpek respendents.

The respendents huxbly state that the applicant'
. declined the prometisn once he fortfeited his claiszg

prexetion/appeintment en the basis that select 1list ke
icmediately preceeded én veluntary retirement en medical
greund after exeneratisn ef all charges by the Hentble
President of India in Mrch 1995, therexgss fere the

question ef offering him promotisn did net arisc.'He WRS
' contde.. .F/9
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hevever, paid full pay and allawance with sffect frem
18/4/83 with incrementsl benefits etc., besides extending

other benefits ef leave, pensiian LTC vide SD, ALR, Silchar
memo Ne=SLC.SD-19(22)/95-Vig/ 7014 dated30/3/95. 5D, ALR,
Silchar kad net mentisned abeut restrespective premotien

as the premetisn list ef 1981 cannet be kept for 14 years.

Therefsre, the petitisneris claim ef preferma premétisn

‘after March 1995 was out of questien. |
PARA WISE WRITTEN STATEMENTS SUBMITTED BY THE
RESPONDENTS $=

1; That with'regard te para- 1 te 4 in O.A. the

-

res’pondeni:s beg te effer ne corments.

2. That with regerd te para - 4e7 1in O.A. the

respendents beg te state that errenssusly & inagvertently

the petitiosner was debarred frem premotien for s perisd
of one year frem 26/6/ 82 te 25/6/83, he was net effered
premetisn again after 25/6/83 as no debarmental ﬁas
actually applicable en the examinatisn queta candidate .
Se his cententien in this para is net cerrect.

3. Thet with regard te paras = 48,409 & 4+10 in
O.A. the respendents beg te effer ne camments.

be~ That with regard te para « L.11 in O.A. the
respendents bet to ftate thet his statement ef victth

. 8f vendetta and vilificetion is netxnm proper when the

disciplinary preceeding was initieted under Rale-1l ef the
CCS(CCA) Rules, 1965 by the apprepriate sutmority.

-

cantd...F/6
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IS. That with hegard te para - 4¢12 in 0.A.,
the respendents beg to state that the .medical'hiistory
given by ths petitisner is unwarrasnted in his case since
there is ne grievence/cemplain against the autherity so

far his treatment was concernsd and all pessible and pér-.-
pssible assistance were extended by the departrent.

6 That with the regard te para - 4e13 of d.A,
the respendents beg to s tate that the petitieneris statement

of medical histery and thereafter his proceeding'on invalid
pension(Veluntary retirment)en 18/3/96 is unwarranted. X
dfter he was fully exmnerated frem a2ll charge by the Henible

President ef India in March 1995, the petitiener himself '
submitted an applicatisn dated 412/ 95(&-1)1’;} voluntary
retirement en medical ground. From kis applicatisn it
would be seen that the petitisner was determined and

interested fir the retirement haxsyax when expressed hisg
inability te centinue any more in tae service. The autherity

however referrsd for a medical beard's epinisn regarding
tis extent of his inwalidity vide SE,AIk, Silchar letter
Ne-SLC-21(5)/96-5 (BN) dtd.8/1/96(Ex-3). It is enly en
receipt ef the medical examination report from Silchar
Modical College Hospital vide letter NewSHGH M 18-81/ ¥T
dtd.22/ 3/ 96 (_Ex~3), the petitisner:s optien far #oluntéry
retirenent was accep_ted by the department. In the Msdical
Teport as well as in nls applicatien dtd. 4/12/95 ne

~where tkhe departmental victimizatien in view of disciplinary
praceedings was mentioned. S his centention ef ferced

Tetirement does not arise.

Coentdeces /7
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7 Inat witn regard to parae - he1l o1 O4, the
fosponden{:s peg to state that in additien te tae corments

goven againgt Para e L4.13, the Bespendents veherently =
ebjects . to the petitioners cententien that he was deprived

of the proretien te the pest eof Head Clerk/ Accsuntent. Baut
the respondents states thetthis was not cainly due te

pending ef the disciplinery cese against the petiticner.
The reason for that was that he déc}.ined te accept the
i)remtion _offered to him, he ferfieted his clain fer
appointnent/‘pramtion to the pest of HG/Acctt. en the the

basis ef result ef Depertrmentsl examinatien held in 1981.
Thus, the order dated 13/7/82 issued by the Deptt. is

erreneou_sly end inadvertently, &s there was ne provision
fer debarrent of 2 cendidate whe qualifiec whe gualified

the Departmental exarination.

" Be That with regaerd te pars - L.15 in 04, the
respondents beg t state that the Stetion +Directer, AR,
Silchar was_lnot the corpetent autherity to give prerotion
te the petitioner after hé was fuliy exinereted on 30/3/95.
His contentien thet Siri A.B. Dhar was Junier to the

betitiener is net correct. In view ef pét;i.tionerts

refusel to accept prorotion at ALR,Irphal, when offered

he was not further offered prorotion.

contd....F/§
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9. That with Tegards to para - L.15 i_n 04, the
respandents beg to s tate that the petitieneris premotien

Witk effect frem 30/01/gl as Hsad Clerk and with effect

fron 22/09/94 as Mministrative Officer does net arise

Since no mere peost ef Head Clerk/Acceuntant,was.' ‘
&vailable under exarination queta and ence herret‘used te
&ccept the promstien to the pest eof H;Q’Acctt, he lost his =3

claim straightway. The decisien of the Deptt fer his debar=

Eent was taken erreneously & inadvertently.

10. ‘That with Tegards to bare - ‘-1-017 in OOAO, the

responden&s beg to state that the petitioners cententien
that he was cerpelled to pbredeed en invalice pensieh
is net based en any supperted decurents. Hather in the
referreing letter by SE.AIR Silchar dated 8/1/9% (Ex=2)
te ledical Beard, it wes clearly mentiened, he is o
performing his duties satisfactorily. Thus it weuld be
seen that his appointing authority was intereseted fer
bis centinuing in service.

1. ~ Ihat with regard te para = ke 18 in OV.A. the
Tespendents bef . to state that the petitioners contentien
is tetally false and fabricated. His Tepresentation datead
26/397 was duly dispeded by s speaking order of the
Head eof Department i.e. Directer,ATR, New Delhi vide their
letter Ne- 7/19/98-5.11/68 dtd. 25/ 1/99(Ex~-4) received by
the petitioner en 5/2/99 (Ex=5 as per directive ef the
Honible CAT, Gdwahati in OA Noe 128/98 passed en 27/8/98

Contde. . F/9
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12, Thet with regard to para - 4.19 in OA the’

regpondents beg to effer ne comrents.

13.v That with regard to para - 4.20 in 04, thp
respondents iEmk beg to state that tkm it is net denied

that a post‘of‘Head Clérk/Accountant fell vacgnt‘on
31[1/198h,but against it Shri A,Q.Dhar WRS prome;ea |
genuinely frem the sclected list.There was no vielatien

of nerms in effering the prormtion te Shri'A.B.Dhar instead
of the petitiener whe declined ence te accept premetion.

1he That with regard te para - 5.1 & 5.2 in 04,

the ?esponﬁonts beg to state as’the recruitmgnt :u;e”is
chaqged rendering him ineligible fer preretion as per
select Xx list of 1981 and alse the petitioner irmediately
preceeded en rgt;renenﬁ»en 18/3/1595 the petitioner was
net entitled Per mny proretien. Therefors, the petitiﬁner's
attempt to mix up xikE his prerotion with vigilance case
1s net justified. B

15. _ That withiregard to para 5.3 & 5.4 in OA the
respendents beg to state that the petitionerss qbnteqtion
thét he was cempelled}to xEX go on invalid pens%an is

net correct when he himself applied fer the same. It is
verthwhile tg mention that after his invelid pensién

from 18/3/199%, ke menaged compeXrionate appeintnent for
his sen in the sawe departrent end only after sugh
achievement, the petithner has net left any corner

te get undue advangage of preferma premstion after a peried
contd...E/10
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of about %ﬁ jears and creating unnecessary harassment and
preblens fer the respendents as well as fer the
department as a wkole vwhen ke is ceased te bs an

enplpjoe after retirexent.

16. That with regard to para 6 te 12 tke

Tespondents beg to effer ne cerments.

verificatiene «eee
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VERIFICATION

I, Shri H, Thangiuaia presently lworking as

Selection Grade Station Director be duly authorized and
comp'etent‘to sign this verification, do hereby solemnly affirm

and state - that the statements made in para

2 t" /9, lk % % .are true to my knowledge and

ooooooooooooooooooooooooooooooooooooooooooo

belief, these made in para A e I ! 3 ....... being matter

of records, are true to my information derived t‘nefeform and
the’ rest are my humble submission before this Hon'ble
Tribunal, I have not suppressed any material facts.

And 1 sign this verification on this 19th day of June
2002. o " '

;L\ WA
(H. Thangiuéiaj

Station Director. ¢/
All India Radio, Guwahati.
Declarant.
¥ Faa
Station [iectos
AT, qIEE
All 1ndia Radio. Guwahatd,
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IN THE CENTRAB‘AﬁMINIS?RAIIVE-TRIBUNAL ¢ GUWAHATI BENCH
AT GUWAHATI

PV,
j2-[ &3 62—

ORIGINAL APPLICATION NO, 168 OF 2001

Sri Rabin Nunia ese Applicant
- =Versus=
Unien of Indiay and

Others ++¢ Respendents
«ANDe

i+ :IN THE MATTER OF s

/

Written statement and Reply thereen
filed by the applicant.

The humble applicant mest respectfully -

Shewetdh 3=

e That the applicant fil-;a O‘.A-. Ne, 168/2001
befere this Hon'ble Tribunal praying fer giving direction
to the respondentg te give the netional premetien to the
pest of Head Clerk/Acceuntant wee.f, 30-1-84 and alse
Administrative Officers Weeefs 29994, In the saigd
application respondents (Prasar Bharati) filed W, Se,
(written statement). The statements which are matter of
records are admitted by this applicant. Rest of the
statements which are net specifically admitted under

-

this affidavit are hereby denied,

20 ~That it is a fact that the applicant retired
on 18«3~96 on medical invalidity after ceompletioen of

Contd,

i



Preécess. It is alse a fact that the sen of he
applicant was previded @ jeb en cempassienate greund
under the scheme of the autherityb

3¢ . That the applicant states that en 18«5-2001
the applicant filed o.A. .No.168/01, It may be mentiened
here that the applicant in 1998 f£iled O,A. No.126/98
and this Hen'ble Tribunal directed the respondents to
dispese of his representation dated 26=3=97 by pPassing
4 speaking order with further ebservation that if the
applicant is still aggrieved he may approach this
Hon'ble Tribunal. By order dated 25-1-99 i.e. after
expiry of five (5) menths representation was dispesed eof
violating,the,orde:_ef this Hon'blevrribunalvbecause )
Hon'ble Tribﬁnal directed td pass exrder within a peried

of ene month, The respondents accepted the submissien

and the statements made in the representatien. It is

X absolutely incorrect that the applicant forfeited his
- right of pmemotion. After getting selection the respandent

on pro«om«o'ﬂ
transferredAsix (6) persens including the applicant by

order dated 30~4-82, The applicant and Shri A.B. Dhar beth

of them declined and as such debarred £ rem pPremetien fer

ene year.

- In the meantime the applicant put under

T —

suspension WeeCef, 18=4-383 and Srhi A.B. Dhar whe was

junier te the applicant Premeted by order dated 31-1a84,
It is absclutely inconnect that the applicant lest his

Prometienal avenue fzam hia refusal. The mattexr of premotien

Contd,



dated 30e4-82 13 very much specific that if any of
the éiumotee does not accept he will be placed under
ban for a peried of ene year and an effer will be made

only after banned peried,

. In the prometion erder dated 30=4=82 name of

_ g

applicant appecars at Serial No.l and name of Shri 'A.B,
Dhar appers. at serial Ne.4;j1t is categerically stated

that the applicant Jeined in service as Stenegrapher en

23=11=72 whereas Shri A.B, Dhar joined on 1-2=74 as L.D.C,

Cepy of the order dated 30m4-82 is annexed
@8 Annexureel,
5 That the applicant staﬁ;s that by letter dated
ohiraz
12-5+82 shri A.B. Dhar was cffyﬂg’d premetion te the
pqst_of,Acconntant and the same was declined by Shxi Dhar

and intimated by applicatien dated 5=-6=82 which is

- referred in letter dated 8w6-82.

Copy of letter dated 17»5=82 and 2=6-82

are annexed as Annesiure B & C respectively.

6. .. _ _ That the applicant begs te state that Sri A.B;
Dharwbymhis”application”dated 27-12-83 requested the
anthbxity”to give him prometien to the pest of Head Clerk/

Acceuntant/Senior Sterekeeper. Since the applicant was

at the relevant time under suspension Sri Dhar was

premoted wee.fs 30-1=84. In fact Sri Nunia ought te _
have been prometed te the post of Head Clerk/accountant/

Senler Stere Keeper as he was/is senier te Mr.A.B. Bhar,

Contd,
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Copy of app11Cation dated 27-12=83 filed by
Shri A.B. Dhar is annexed @s AnnexureeD,

Te - That_the applicant begs to state that it is
abselutely incerrect that the applicant was net
qualified fer prometien, In fact vide Annexure-1 dated
30=12-81 ig apparently clear that the applicant was
selected at serial Ne,6 under Rell Ne,216 under the
Prometion erder itself indicates that the applicant

net ferfeited his right of premotien en refusal for persenal

difficulty but ene year ban was impesed, It is alse
abselutely incerrect that Annexure-3 Meme dated 13=7-82
was issued erreneously because the erder of prometiens
appointmenﬁ dated 30.4-82 supperts the centents of @
eréer,dated,13-7—82. The statements is misleading te this
Hon'ble Ceurt. The applicant reiterates that due teo
disciplinary Preceeding against the applicant he was net

| bPrometed., If declined or refusal forfeit the avenue of

Prometisn then it ought te have been equally applicable
in case of sri A.Bl Dhar because he had alse declined

te accept premetien which is apparent frem Annexure=C & D,

8. . That the applicant beg to state that Hon'ble
President of India referred the case of the applicant
before the U.P.S.c. ‘and U.P.S.C. adviced te stand the
order of setting aside eof Penalty of the applicant and
further advised not to held fresh inquiry and alse te
refund the ameunt recovered frem the appliéant allegedly
misapprepriated by the applicant, Accerdingly by erder

Contds
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aSe

dated 26=7«94 the _I;-;Ionv-‘ble- President of India orders
that (1) setting aside of penalty impesed upen the
applicant shall stand ; (2) Ne fresh inquiry shall

be held; (3) The amount,gf‘L‘.T.CQ recovered frem the
applicant sheuld be refunded. Accerdingly, the Station

Directer by his erder dated 30=3-95 Passed erder as
follews 3~

P

i) That shri ,Nt_mia.'s services will be
regularised,

11) That Shri R. Nunia will be entitled for

full pay and allewances w.e.f, date of
suspehsien» i.e, 18-4-83,

-411) That Shri Nunia will be entitled te all
the benefits of leave,pension, L,T.C, etc,
frem the .Gate of entire peried i.e. frem
18=4-83 with immediate effect,

And as such the respendents cannet deny service condition

like prometien to the applicant,

10,  That the applicant was appeinted as Stenegrapher
(Junier Grade) and jeined en 23-11-1972 at the Scale of
RS 130/~ te ’s,320/= which was revised te 5,330/~ to R5,560/w
We€ufo 1-1-1973 and Be1200/= w.eofs 1-1-1966, Shri A.B,
Dhar was appeinted ‘as. L.D. (_:.v and jeined in service en
1~2+1974 in the Scale eof ks,110/- which was revised to

RS 260/~ te B, 400/~ weeof, 1=1=73 and R 950/« wWeeofo
1«1-1986,

Contd,
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5 I shri Rabia Nunia, 8/0 Late .A. Nunia. ,
aged. about 54 years resident of Maloegram.snchar-s

do | pe;gbg state and verify that the statment’s _
: 'maﬁg in paragraphs (,2; 3%, Y, ¢, 7 ? = M{O are

D s SR & ST sa

i

SIGNMRE ,
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: true to my knewledge and bel:tef and I verify the same.
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Mormrpune — [ X%
T QFFICE OF THE DY. DIRECTOR GENERAL
| ALL INDIA RADIO, GUWAHATI '

No. DDG(NE)/Trans. HC/ACCTT/82.83[3_247 Dated 30.4.82

o yp *
: Followmg appomtments and Transfers are ordered with 1mmed1ate eﬁ'ect -
. I o N !

Pment Postmg IEREREEE New Place of Posting Remarks
Pl I Sfm R "Nlrma Steno AIR,  Acctt. AIR, lmphal Examination
: QBIChar Ly !‘2“' "i AR RES TR F S TRY R ' (‘and;date
2. ShriB.P. Chakravarty, CG-I, Acctt. AIR Sllchar © - -do-
AIR, Shillong
3. ShriS.:Bhattacharjya Steno, ~ Senior Storekeeper AIR, - -do-
- AIR, Silchar Kohima vice Shri Mahadev '
| Sharma transferred to AIR,
o S e Gauhati
<—4. Shri A, B. Dhar CG-1, AIR, . Acctt AIR, Tawang -do-
Silehar _
5. Shri K. Kalita, Ad-hoc Acctt, CG—I, CCW, AIR, Gauhati-3  He will leave Station
AIR, Tawang i ~_only when Shri A. B.
| Dhar joins
6. Shri D.B.Choudhury, CG-I ~ Posted as CG-I to AIR, '
CCW, AIR, Gauhati- Shillong vice Shri
B.P.Chakravarti transferred to
Silchar

|
It may be noted that if any of the Examination candidate does not accept this offer he will
be placed under a ban for a period of one year and an offer will be made to him only after
that period if any examination point is available. He may note that in such an eventuality
he will be j junior to any candidates appointed before him, Shri D. R. Sharma(Ad-hoc)
CCW is now regularised and shall join as a regular accountant w1th effect from the date
he takes over and be on a probation for two years.

L sd:
Pd wad ¢ CJH’ . S (J. D. BAVEJA)
C DY. DIRECTOR GENERAL
Copy to Sb: AIR, Gauhau w1th reference to his letter No. 24(3)/82-S dated 27‘}‘/29th April
. 82 for mformandn ,‘ o

Copy to :- SD AIR:Silchar.

Copy to : -Slj AIR:Imphal.

Copy to :- SD: AIR:Kohima L o Sd/-
Copy to :- SD: AIR:Tawang R (J. D. BAVEJA)

Copy to :~SD: AIR:Shillong * = "' t#%%-%, ... DEPUTY DIRECTOR GENERAL

v
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’ ?' Government of Tndia 4\@\
All India Radio: Tawang
TWC. 1(4)/81-82-5/861 Dated Tawang the 12™ May, 1982

OFFER OF APPOINTMENT

In. accordance ‘with the Transfer order no. DDG(NE)/TRANS.HC/ACCTT/82.83./3247.
Transfer dated 30.4.82 from the Deputy Director General (AIR), All India Radio,
Guwahati, Shri A. B. Dhar, Clerlk Grade - I, All India Radioi, S11char is appointed to the
post of Accountant on regular basis in the pay Scale of Rs, 425 - 700 at All India Radio,
Tawang with effect from the date he reports for his duties at this Statwm "

In the event of his willingness as Accountant he should submit his acceptance to.the
unders1gned on or before 15.6.82.

Sd/-
(P. D. SHIRA)
ASSISTANT STATION, DIRECTOR
Shri A. B. Dhar,
Clerk Grade - 1
All India Radio, Silchar
Copy for information to :-

1. The Statlon Director, All India Radio, Silchar, is requested to relieve Shri A. B. Dhar,
- CG-1 1mmed1ately 50 as to enable him to’ join his new assignment.

2. The Deputy Director General (NER), All India Radio, Gauhati with reference to his

order No. DDG(NE)/1 HC/Acctt/S’) -83 dated 30.4.82.

The Station Director, All India Radio, Gauhati.

4. Personal file of Shri A. B. Dhar.

W

Sd./P.D.SHIRA-
ASSISTANT STATION DIRECTOR
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¢ GOVERNMENT OF INDIA
AR, F WDIAL }}‘A_Din- Qﬂ ["!-IAR
SLC-1(5)/82-S/5057 - 58/966 Dated; Silchar, the 7® June/ 82
To,
The Assistant Station Director,
All India Radio,
Tawang

Subject - Appointment in the grade of Accountant '
Refeérénce - Your endorsemeént of Order No. TWG - 1(4)/82-83/861 dated 12™ May/82.

Sir,

In continuation of this office letter of even number dated 1% June, 1982 on the subject
mentioned above.

It is stated that Shri A. B. Dhar, Clerk Grade. - I at this station who is under order of
transfer on promotion as Accountant at your Station has intimated his inability to the
offer vide his application dated 5-6-1982.

- The application submitted by Shri Dhar is also sent herewith for information and

necessary action at your end.

| Yours faithfully

e
(T. R. MALAKAR)
STATION DIRECTOR
~ Encl.- As above
| .
SIC-1(5)/82-S/ /Dated ; Silchar the 7 June/82

Copy to:

1. The Dy. Director General(SR), All Indla Radlo Gauhati together with a copy of the
application dated 5.6.1982 submitted by Shri A. B. Dhar, Clerk Grade -1 at this
Station who is under order of transfer on promotion to AIR, ‘Tawang.

2. The Station Director, all India Radio, Gauhati for information.

Sd/
(T R. MALAKAR )
STATION DIRECTOR

A%
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o | WLth due Tospect and humble gu
tave Bhe tonouy to write you the folloving faw 1
yoeur kind consldexrationss : IS

. | #1ry 1 appaared the Departmentel Fxnmins::
tor pronciion $o the post of Head Qlerl/Accountsnt/Senicr
Choredfeapor An 1981 and daue oub suceessful and-subsequenl.
b owge ofdeved thae poat of Addountant ab- ALRyTawmng In: May s
b could not mocept thn offar due to gome tnavoidabla
sieomsstonces and I vas placed undew ban for:one’ yoar:
upihn 81519883, 1% 18 progumed that nov X' am e for promot.
b the roat of Head Glexfk/&caountmt/,{imio:ﬁt}s‘?gq—é{@gpem

- 8irg 4% 49 learnt from a reldable (gourca:
hhat ;';\ st of Sendor Store-Keeper .at. AIB,KO'M!F%ﬁfiiﬂﬁilﬂ.ng
Faashts C SRR AT T A

T | ~ Hpy An view of the above l/furvently
reqest vour honeur %o kindly consider my case £or gromn b
to the post of Head Clexk/Accombant/Jenor storediespsr »
I Rehlea and for videh 1 shall be gratefuk to you,

w3 3

-wh'a:nkiné you sir,

' S

tated (i lchery the 27h | - jYours falthfully,
enembey, 1983, L SRR €1 DRTAE
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